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R VIEW ON AND ANNUAL REpORT OF 
WATER AND POWER CONSULTANCY SER-
VIC S (I DIA) LTD., NEW DELHI, FOR 

1981-82, TC. 

THE MINISTER OF STA'J1E IN THE 
M.IN}STRY OF IRRIGATION (SHRI 
RAM IW S MIRDHA): I b g to lay 
on the Tabl : 

( 1) A copy each of the following 
papers (Hindi and English versions ) 
under sub-sectio'n (1) of section 619A 
of the Companies Act, 19~6:-

(i) Review by the Government on 
the working of the Water and Power 
Consultancy Services Ondia) Limited, 
New Delhi, for the year 1981-82. 

(1i) Annual Report of the Water 
.and Power Consultancy Services 
(India) Limited, New Delhi, for the 
year 1981-82 along with Audited Ac-
counts and the comments of the Com-

ptroller and Auditor General thereon. 
(2) A statement (Hindi and Englisn 

versions) showing reasons fOr delay in 
laying the papers mentioned at (1 ) 
above. 

{.Placed in Library. See No. LT-6027183] 
6028/83]. 

NOTIFICATION DECLARI G 
HOTELS AND R .STAUIlANTS . 
TERRITORY OF D BLHI UNDER 

SERVICE IN 
IN UNION 

E S NTIAL 
SERVICES MAINTENANCE ACT 

THE MINISTER OF STATE IN THE 
MINIISTRY OF HOME AFFAIRS (SHRI 
P .. VENKATASUBBAIAH); I beg to 
lay on the Table a copy of Notification 
No. S.O. 165(E) (Hindi and English 
versions) published iQ Gazette of India 
dated the 5th March, 1983 declaring any 
service in the hotels (including restaurants 
attached thereto) to be an essential ser-
vice in the Union Territory of Delhi, un-
der sub-section. (2) of the Essential Ser· 
vices Maintenance Act, 1981. 

[P1ae;ed in Library. See No. LT-
6028/83]. 

NOTIFICATIONS UNDER CuSTOMS ACT, 
CENTRAL ExCJS RULES AND INCOME-TAX 

ACT 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI JAN-

ARDHANA POOJARY): beg to lay on 
the Table: 

(1) A copy each 0 the following 
Notifications (Hindi and English v r-
sions) under ection 159 of the Cu tom 
Act, 1962:-

(i) G.S.R. 196(E) to 247(E) 
published in Gazette of India dated 
the 1st March, 1983 together with an 
explanatory memorandum regarding 
Customs Duty charges and exemptions 
in the conte t of Budget propo als 
pertaining to Indirect Taxes announ· 
ced by the Finan~ Minister in Lot 
with light modification in the rate of 
duty. 

(ii) G. S. R. lOO(E) and 101 (E) 
published in Gazette of India dated 
the 24~ February, 1983 together with 
an explanatory memorandum extend-
ing the validity Qf ' Notification ~ o. 
205-Cu tom dated the 31st Aug. 
ust, 1982 upto 31st May, 1983 re-
garding continuance of the existing 
customs duty exemption on pig iron 
with slight modification in the rate of 
duty. 

[Pla~d in Library. See No. LT-
6029/83.] 

(2) A copy each of Notification Nos. 
G.S.R. 112(E) to 195 (E) published 
in Gazette of India dated the 1st March, 
1983 together with an explanatory me· 
moran<ft1m regarding Central Bxcise 
Duty charges and exemptions in the 
context of Budget proposals pertaining 
to Indirect Ta es announ~d by tho 
Finance Minister in wk sabha on the 
28th ebruary, 1983 issued under the 
Central xcise Rules 1944. , . 

[Placed in Library. See N:o. LT. 
6030/83.] 

(3) A copy each of the following 
Notific tions (Hindi and English ver-
sions) under section 296 of the Income-
tax Act, 1961:-

(i ) S.O . 1308 published in Gazette 
of India dated the 26th February, 
1983 regarding exemption to the 
'King George V Memorial' under 
section lO(23C) of the Income- ax 
Act 1961 for the period covered by 
the' a sessment year 1983-84 to 
1985-86. 


